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Order No.1 c”tiatc.r! 235 ,2003

Heard ShriAchintya Das, Advocatc for
the applicant and Shri R.C.Rath, learned
Standing Counsel (on whom a copy of this O.A.
has been served) appeéaring on behalf of the
Respondents/Railways.

Raising a grievance against the
Respondents' inaction in responding to his

epresentations dated 26.12.2000 and 7.4.2003

(Annexures-A/7 and A/8 respectively) and
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praying before the Tribunal to issue'
directions to Respondents-Railways to
ante date his date of regularisation w.e.f. -
1.4.1973, the applicant(Lingaraj), wha.
retired from railway service on superannuation
on 31.10.2000 having his services heen
regularised against Croup-D(PJC.R.) w.e.f.
01402.,1991, in this Original Application
under Section 19 of the A.T.,Act, 1985,

asiica card

trump P -

circularfletter dated 13.8.2001 (issuwed from

has. played .

the Office of the C.P.,0,/GRC) in support of

his claim. The relevant circular/letter dated

13.8.2001 issued to D.R.M.(P) of various

Divisions of the Rallways stipulatesas under:
" 3ub: Regularisation of services

of Railway employees we.f. .
1.4.1973 against PCR Post 3

Of late the Railway Administration
has been facing a huge number of
Court Cases arising out of prayer
for seeking the henefit of regula-
risation of services of Railway
employees who were on the roll of
Construction Uhit and who had

- completed three years of continuous
service., They are mainly aggrieved
by the fact that many junior
employees have got the same benefit
by virtue of the verdict delivered
by the Hon'ble CATL/CAL in earlier
cases. ‘

As desired by CPO, a Committee
comprising of Dy .COP(HQ)/GRC and
Sr DOPIGP has been constituted
which will go through the pending
court cases of similarly situated
and circumstanced in nature and
indicate suitable course of action,

You are therefore, requested
to locate/identify such cases and
inform the said Committee for
appropriate action accordingly®.

By bringing the aforesaid letter/
circular of the Railways, tocthe motice of:the

Tribunal, the learned counsel for the applican




pfayed ﬁo#t direction to Respondents/Railways to

place the matter/his grievance hefore the Committee

set up for the purpose of deciding the isswe as

raised in this Original Application. Shri R L .Rath,
learned Standing Counsel submitted that he does not

have any objection for the applicant's case bheing
considered by the aforesaid Committee, but he is not
w—w - C@rtain whether after bifurcation of $.£.Railways,
the said Committee is in existence to consider the

@¢ases of this nature.

In the afgresaid premises, without entering
into the merits of the case, we direct the Respondents-
Railways to place the grievances of the applicant(as
raised in this O.As) before the Committee constituted
in pursuance of circular/letter dated 13.8.2001 provided
that the said Committee is a standing Committee and is

the Respondents will be well advised
considering the cases of this naturgotawisg/to constitute
a CGommittee to consider the cases of this nature, which
shall consider the case of the applicant under the relevant
rules and instructions on the subject at the earliest

despatch.

With this, we dispose of this Original Application
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